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( 3y Hon. G.S.Sharma,Jm)
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This application undar_Sﬁéfgmm %ﬁ

Administrative Tribunals Act XIII of 1985 has

filed by the pstitioner for a number of Paligﬁﬁ“{“
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One of the reliefs is that the order of hia'tsﬂéééﬂ

dated 2.9,.,1986 be set aside, Against that reversior

he preferred an appeal on 5.9.1986 to the General .

Manager, Northern Railway, which is still pending. _ ;ﬁ

The claim of the petitioner is, therefors, pramaturééﬁ

having been filed befars the expiry of 6 months of s

the representation dated 5.9.1986 made by him aggiﬁﬁlf

his reversion. We find no special reason for éT |

admitting this petition befors the expiry of thel.
B

said period in view of the provision of Section 20

of the Administrative Tribunals Act.

®e The petition is accordingly dismissed

summarily., MW}I—"' |
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